
) 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ).._(, 1. Dated: I fs /1 l)..{:,L[J 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Javaid Ahmad Dar 
S/0 Abdul Rashid Dar 
RIO Batwina Baghwanpora, Ganderbal 

vide notification No. 5:6 Y dated D7- {}- 2o !8a period of one year has been 

extended till 0 7- 61-20 21 subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of pmvisional licence/enrollment must be 

sought before the date of expiry unl<?.ss the absolute/final enrollment as an 

Advocate is ordered there before. 

No 'S ~41 j-)Jjvfoated Jili/-u 2 o 
Copy forwarded tJ the: 

........, . ~ trr..;. ~ 
(Mohammad Yasin Beigh) 

Additional Registrar j 
ry-- ~ 

s\.,,.u 
1. Principal District & Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 

,_;---- In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
6. Mr. Javaid Ahmad Dar, Advocate 

...... for information and necessary action. 

r""'' > \ L ~ ...)_ 

Additio~trar -:--

·~/- L~ 
~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 12-6 4 Dated: { £ /! !)_{;~ 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Showkat Ahmad Para 
S/0 Farooq Ahmad Para 
RIO Beehama, Ganderbal 

vide notification No. 5:?:>?:> dated 0 ), fl. 2D lB. period of one year has been 

extended till 0 7. fJ -20 2/ subject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unl:~ss the absolute/final enrollment as an 

Advocate is ordered there before. 

,......., . ~ (;I'J""~...--:
(Mohammad Yasin Beigh) 

-z '2 II !'!! ( rr J.. I~ """.,......, " - Additional R~istrar 
No ~<>.:J1!-~£f!oated:~ . ~ } 

Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Ganderbal. ~ Q.,, '~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal 
5. In-charge N.I.C. High Court of J&K, ~lammu for uploading on the official website. 
6. Mr. Showkat Ahmad Para, Advocate 

...... for information and necessary action~. \ .,.......;. -

Additio~rar • 

k - ~\ \ ,)--0 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

II EXTENSION 
~~ OF PROVISIONAL ENROLLMENT 

N 0 T I F ! C A T I ON 

No: ll6£ 
' 

D<,ted: ( 6 { l ()-o2D 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Irfan Firdos 
D/0 Mir Firdos Ahmed 
RIO Qasba Bhagat Janglatmandi Anantnag 

vide notification No. S' '1.) dated 2 · {}, 2()/6 a period of one year has been 

extended till 3 J- I 1- 2D 2 f subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enroliment must be 

sought before the date of expiry unlass the absolute/final enrollment as an 

Advocate is ordered there before. 

. ' ~---,......., ~ ~ 

No: ~ '3, ~ ~;) Jt~ Dated 

Copy forwarded to the: 

(Mohammad Yasin Beigh) 

{ 6 t / 2_ Additional Re!Jistrar \ 
(.2--1? ~ v ,,..\,~ 

I ~--.. 
~\\\yO 

1. 
2. 
3. 

4. 
5. 
6. 

Principal District & Sessions Judge, Anantnag 
Secretary, Bar Council of India, N,2w Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association Anantnag 
In-charge N.I.C. High Court of J&K, .Jammu for uploading on the official website. 
Mr. Irfan Firdos, Advocate 

. ..... for information and ne,..::essary action . 

....-, • ~ ._,..- t 

Additio~rar ~ Vk <3\,)-? 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \').6& Dated: ({, {t }w,lJ 
( 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vikrant Singh 
S/0 Kartar Singh 
RIO Adhat, Mohalla Simni, Tehsil Mahanpur, Distt. Kathua 
AlP Ward No.2, Near gps Kudera Plahi, Basohli, Distt. Kathua 

vide notification No. ;)2 J dated f 0 1 7 · 201fg period of one year has 

been extended till /() • ] · 202/ subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k.
. 

,....,. ..,-~ 
(Moham as eigh) 

No:~ 'S ~S:S' -{"6/L/ Dated: 

Copy forwarded lo the: 

It? L Additional Registrar 
(~t~~2D V 

1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

President, District Bar Associqtion, Kathua 
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official 
website. 
Mr. Vikrant Singh, Advocate 

. ..... for information and necessary action. 

,--, 
Additional Registrar ---L 



IIIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: \26l De~ted: ( .£ ( I / :2-c>z o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Insha Bashir 
S/0 Bashir Ahmad 
R/0 Nalabal Nowshera, Hamdania Colony Srinagar 

vide notification No. 5Y \ dated _] ~ k' · 1 f a period of one year has been 

extended till 3 \ . J J;..·~v\ subject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry m1less the absolute/final enrollment as an 

Advocate is ordered there before. 

~~ ,....., . 
(Moham eigh) 

{S r ) () 2n /d Jc.\-.._ 
Copy forwarded to he: 

{ 1_ (/ Additional ~ll!Jistrar 1 

I ~ ~,,,}A) 

1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President, Bar Association, J&K High Court, Srinagar 
In-charge N.I.C. High Court of J&f<, Jammu for uploading on the official website. 
Ms. Insha Bashir, Advocate 

. ..... for information and ne::;essary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \"k-6 S: Dated: l' (I ( ~2-- 0 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sadaf Iliyas Khan 
D/0 Mohammad Iliyas Khan 
RIO Kral Pora, Madina Colony, Kanipora, Link Road Ph-2"d Lane No.1, 
Budgam. 

vide notification No. ~0 ]- dated f9, 6J · L.DI{l a period of one year has been 

extended till 31 , I L.- 2.D2J:subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

~- t ~~~ 
(Moha~~n Beigh) · 

I ~~ L Additional Registrar J 
ated: _ ttf:-( :2 DLO V ,l.~ 

Copy forwarded to he: 
1 

.e- <;;?)\\~ 
1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam 
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
6. Ms. Sadaf Iliyas Khan, Advocate 

...... for information and necessary action. 

~· \ ~ 
Additio~trar ~ 

..,JI 
-~n~-



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F i C A T I ON 

No:~ l-6 S Dated: l b /I J)-{)2-v 
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ovais Rashid Malik 
S/0 Ab.Rashid Malik 
RIO Malik Mohalla, Trehgam, Kupwara 

vide notification No. 6l6 2- dated I 7- /6 · 2JJ!fl period of one year has been 

extended till /7, I(). 20 2../ subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry un~,ess the absolute/final enrollment as an 

Advocate is ordered there before. 

,.-,. \ ~-----
(Moham~ Beigh) T 

,.. ~ 1 [} ._ J, ~ _ _ ' Additional Registrar} 
No: 1 ~~)--~-3f)~ated: ~~ ~ ~·-="1 
Copy forwarded tot e: ~.}.l.-c:. 
1. Principal District & Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
6. Mr. Ovais Rashid Malik, Advocate 

...... for information and necessary action. 

r-t· ~ ~-
Additio~r .. 

~/ .L~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 12£/ Dated: li /1)2d>l.ll 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mussavir Ahmad Shah 
S/0 Shakoor Ahmad Shah 
R/0 Dad~· ir Kote, Kulgam 

vide notification No. 5" bS dated 0 7- 8-2.o 1& period of one year has been 

extended till Ol- {]-2D21 subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unlass the absolute/final enrollment as an 

Advocate is ordered there before. 

\ CW'" _,.:. ..-
~- ~ . 

-=----.JL.L.J...L_J_~L{J Dated: / 6 {! ~ l-lJ 
Copy forwarded t the: 

(Mohammad Yasin Beigh) 
Additional Registrar/ 

~ I~ 
--a.!· I~ 

1. Principal District & Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President, District Bar Association, Kulgam 
In-charge N.I.C. High Court of J&K, ,Jammu for uploading on the official website. 
Mr. Mussavir Ahmad Shah, Advocate 

. ..... for information and necessary action. 

,...,. \ ~ 
Additio~rar ~ 

~ ~ 
~ ~Jd")<) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ LS1 Dated: {6 {I L 2J) 
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Naseem Qadri 
S/0 Mohmad Yousuf Qadri 
RIO E-16, Abu Bakar-Colony Bemina By-Pass, Srinagar 

vide notification No. () S 1 dated ( 7 . /0 · 201~ period of one year has been 

extended till .3 I- /2 - 2() 2 i subject to the verification of hisiher Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

,.-, . ~ (N- _:.-: 

No: !:> ~ Dated: lE.h./2-/)2-lJ 
Copy forwarded t the: 

(Mohammad Yasin Beigh) 
Addition~egistrar{ 

~ 
&)·)~ 

1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President, Bar Association, J&K High Court, Srinagar. 
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
Mr Naseem Qadri, Advocate 

. ..... for information and necessary action. 

~-~~i. 
Additional Registrar ' 

'V ~ 
--g.vJ yO 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ll$8 Dated: { £ /r / :ULO , 
Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Mehvish Jan 
D/0 Farooq Ahmad Bhat 
RIO Chowdhary Bagh, Bhat Mohalla, Rainawari, Srinagar 

vide notification No. 56@ dated 0 7 · 9 · 2018 a period of one year has been 

extended till 01- 19-2021 subject to the verification of bfSJher Certificates/LL.B 

Degrees from the concerned University and verification of Ri'S/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enroliment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

1. 
2. 
3. 

4. 
5. 
6. 

a ted: 

Principal District & Sessions Judge, Srinagar. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, Bar Association, J&K High Court, Srinagar 
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
Ms. Mehvish Jan, Advocate 

. ..... for information and necessary action. 

,--, . ~ v-""' 
Addition~trar -r-

~k 
<tq,))O 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ' "2-.>l Dated: / b !J / "U>UJ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sheikh Irfan 
S/0 Gulam Mohd Sheikh 
RiO Gulshan Abad-A near Sheikh Mohalla, Zakura, Srinagar 

vide notification No. r 1-\1 dated ( 4. II. 201~ period of one year has been 

extended till 31. I 2.. 2D2 ~subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

,...--,. ~~_:. .....-r-

No: ~ ?,?B2-cetll/ Dated: It It /2o2.D 
Copy forwarded t~ the: 

(Mohammad Yasin Beigh) 
Additional ~istrar/ 

~ 
1. Principal District & Sessions Judge, Srinagar. 

Qj.)><l 

2. Secretary, .Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 
6. 

President, Bar Association, J&K High Court, Srinagar 
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
Mr Sheikh Irfan, Advocate 

.. .... for information and necessary action. 

~ ' 
~ . '-..---tOW".....,..-

Additional Registrar 

'V~ 
<6 1·1~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sajad Ahmad Khan 
S/0 Gh Mohd Khan 
RIO Awoora Khan Mohalla, Payein, Kupwara 

vide notification No. S I f.t dated /0' 7 · 201 fJ a period of one year has been 

extended till Zl . 12.. 202 I subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

\ ,.---'_ ,......,r ~ ~ 

(Mohammad Yasin Beigh) 
Additional Registrar 

No: ~ 'S3El?:,-'EJ&JL/ Dated: {!AI -J2!Jw r ~~~~~~~~~-- ~k 
copy forwarded to the: 
1. Principal District & Sessions Judge, Kupwara. 

<S ) '\ '),{> 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication 

Government Gazette. 
in the next issue of 

4. 
5. 

6. 

President, District Bar Association, Kupwara 
In-charge N.I.C. Hjgh Court of J&K, Jammu for uploading on the official 
website. 
Mr Sajad Ahmad Khan, Advocate 

. ..... for information and necessary action. 
~ ' 

,-,. ~ Ov--::_ 
Additional Registrar 

L,~ 
~t,,~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ l..SS Dated: (.{ lt \ Ll> 2..ll 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohsin Ali 
S/0 Mohd Ali 
RIO Hangis (Takmatan) Chicktan Kargil. 

vide notification No. 5 J ~ dated ] ~ fY • 2.018 a period of one year has been 

extended till 31- I 2 - 20 2fsubject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

,-,.~~~ 
(Mohammad Yasin Beigh) 

No: 3 ""Ss]J-&~ated: [ l:, {I t'l-D2..I> Add it~ I Registr~ 

14\ '\ .,<> Copy forwarded to the: 
1. Principal District & Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil 
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official 

website. 
6. Mr Mohsin Ali, Advocate 

...... for information and necessary action. 

,--,. ~~ 
Additional Registrar ~ 

~ ~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

!I EXTENSION 
~ OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: J 1-5:'~ D<•led: /6{ f ( )_c, 2- o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rukhsana Kouse.r 
D/0 Mohd Daud 
R/0 Dehri Ralyote, Manjakote, Rajouri 

vide notification No. 41 0 dated 04, 7 • 2orf] a period of one year has been 

extended till 0 I, ll. 2021 subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of orovisional licence/enrollment must be 

sought before the date of expiry ur.Iess the absolute/final enrollment as an 

Advocate is ordered there before. 

1. 
2. 
3. 

4. 
5. 
6. 

Dated: ___1ljj }u 2D 
I 

the: 
Principal District & Sessions Judg:.:, Rajouri 
Secretary, Bar Council of india, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, Distict Bar Association. Rajouri 
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
Ms. Rukhsana Kouser, Advoca;:; 

. ..... for information and ne.::essary action. 

,--.,. t o-r~ 
Additio~rar { 

~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \L.<: 3 Dated: l ~ '\ \ ~2-o \ \ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Menakshi Sharma 
D/0 Ashwani Sharma 
RIO Bera Goa Kalakote, Rajouri 

vide notification No. lf/2 dated OL[, 7 · 2.0/fJ a period of one year has been 

extended till 3) , I 2- 2() 2 I subject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

No: 3. ~'S 6 ~ -l t) ~ tf Dated: ----'.-'( b..._{t-'-t +ll~~:C.-5ol.,""'-'()...__ 
Copy forwarded to the: 

,...-,. ~~~~ 
(Mohammad Yasin Beigh) 

Additional Registrar} 

?v ~ 
- 9)·1~ 

1. Principal District & Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
6. Ms. Menakshi Sharma, Advocate 

...... for information and necessary action. 

r-l . \ a.v--~ 
Additio~~r .-

~ h 
q), I~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:~Dated: lt(t/l.cUJ 
Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Gowhar Jan 
S/0 Gh. Nabi Ahanger 
RIO Lazibal, Kadipora, Syed Sahab, Anantnag 

vide notification No. YE! 4 dated f 0. 7 · 2iJ irJa period of one year has been 

extended till /(). 7 · 2o 2 ( subject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

.,., . ~ (>.r...,.: ~ 
(Mohammad Yasin Beigh) 

l. { 1 ) J Additional Registrar/. 
No: 33~1.-~~\l{JDated: !J p _.:2-<>L-o V \ 
Copy forwarded to the: 

1 ~ 
1. Principal District & Sessions Judge, Anantnag ~~\'l-ye 
2. Secretary, Bar Council of india, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag 
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
6. Ms. Gowhar Jan, Advocate 

...... for information and necessary action. 

,--,· ~~--
Additional Registrar ~ 

~ . !.~..--:!>.--
~\~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ 1-S: \ Dated \ f. \1 ~*" 1.. o 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Akhil Tandon 
S/0 Deepak Tandon 
RIO H.No.39, Bakshi Nagar, Jammu 

vide notification No. ~S'L- dated 0 2 -l · 2/J/~ period of one year has been 

extended till 0 2-l-'lo '2/ subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/finai enrollment as an 

Advocate is ordered there before. 

ated: l {, h 1 '-ol.o 
Copy forwarded to t e: 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 
6. 

President, Bar Association, J&K High Court, Jammu 
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
Mr. Akhil Tandon, Advocate 

.. .... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: l D (t I )...t> l..t> No: 1l'<:D 
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Waseem 
S/0 Mohd Saleem 
RIO Gholad Town Viii. Banola, Mendhar, Poonch 

vide notification No. 52) dated fO ~ }, }JJ/8 a period of one year has been 

extended till ( 0 , 1, 2D2 I subject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

r->· ~--~ 
(Mohammad Yasin Beigh) 

I t I Additional Registrar} 
No: 3 3 '1":\,l-\1-t~Dated: ~ h ~ )..c v 

4
\. 

Copy forwarded to he: ~\ 
1. Principal District & Sessions Judge, Poonch. r ~l1 \').0 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
6. Mr. Mohd Waseem, Advocate 

...... for information and necessary action. 

~-~~ 
Additional Registrar\ .. 

9V 

·~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \~ ~~ Dated: \ b \\ \ ~ 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Majid Mushtaq Rather 
S/0 Mushtaq Ahmad Rather 
RIO Chattibandy Najar Mohalla Tehsil & Distt. Bandipora 

vide notification No. I $l tJ dated 3 · ,~ .. ·2o-1& a period of one year has been 

extended till :;) ! , I 2- -lo2l subject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

No: 3ll:n__fu \fated: \ (, \\ \~ ~ < 

C<;>PY forwarded to t e: 

~·~~~ 
(Mohammad Yasin Beigh) 

Additional Registrar j 
~ .. \--f\. 

~ Q,,)~ 
1. Principal District & Sessions Judge, Bandipora. 
2: Secretary, Bar Council of India, New Delhi. 
3-. Manager, Government Press, Jammu for publication 

Government Gazette. 
in the next issue of 

4. President, District Bar Association, Bandipora 
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
6.. Mr. Majid Mushtaq Rather, Advocate 

. )1 ?o 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \')_)_S Dated: \~\\\).__a 
\ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Amandeep Singh 
S/0 Vijay Singh 
R/0 Muthi Rakhwala, Teh. & Distt. Kathua 

vide notification No. { 8 3 f-. dated I S • 3. 2.D I tY a period of one year has been 

extended till 15 · ~. 202/ subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

~- l__--t ~~ 
(Mohammad Yasin Beigh) 

<) ') n\J t ! ', \..,. Additional Registrar j 
No: ::::> =:>\ ~'\--'1,~ Dated: ~-fl4-- 0--v-- ~\, 
Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
6. Mr. Amandeep Singh, Advocate 

...... for information and necessary action. 

r-~· \ -~ 
Addition~r~r • 

v ·~ 
<2)1 '~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

II EXTENSION 
II OF PROVISIONAL ENROLLMENT 

N 0 T I F i C A T I ON 

No: \2----U o.: \ted: __.____f ~---'<--\ \'----\--\ ~-~'!== .. l;!..__ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Asaf Iqbal 
S/0 Mohd Azam 
R/0 Dara Dullian, Tehsil Haveli, Distt. Poonch 

vide notification No._4_f __ dated D7. 4. 2016 a period of one year has been 

extended till :b I· l '2... "2°2.1 subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of movisional licence/enroliment must be 

sought before the date of expiry unLess the absolute/final enrollment as an 

Advocate is ordered there before. 

,-,. ~ ~~~ 
(Moham~Beigh) 

? '/ \ (' a. 1 ' , '-. ' _ Additional Registrar 1 
No: '";:;> v& -O'\O~~ated: ~ -v .1.~-t.. 
Copy forwarded to t e: -"'i )1)~ 
1. Principal District & Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Distict Bar Association. Poonch 
5. In-charge N.I.C. High Court of J&K, .iammu for uploading on the official website. 
6. Mr. Asaf Iqbal, Advocate 

...... for information and ne:.essary action. 

,-,. \ . ~;:!_ 
Additio~ar • 

~ . f .. l.-~ 
-~n~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \'L1-l 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Muneeb Ahme.d Wani 
S/0 Gh Mohi ud Din Wani 
RJO Sarnal, Payeen Anantnag, Kashmir Distt. Anantnag. 

vide notification No. 3 2 2- dated 06, 6 · '2oJ/y period of one year has been 

extended till 31 . 12- 2o 2 ( subject to the verification of his/her Certificate siLL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of Drovisional licence/enrollment must be 

sought before the date of expiry unjess the absolute/final enrollment as an 

Advocate is ordered there before. 

,-,- t -t)V'~--
(Moham~' Beigh) .. 

No:~1~\,=D~t/ Dated:~-F- o/ .,\.-v... 
f 

1 1 .\. \...., "' Additional Re~strar J 

Copy forwarded t the: - Q.N..;: 
1. Principal District & Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Distict Bar Association Anantnag 
5. In-charge N.I.C. High Court of J&K, ,Jammu for uploading on the official website. 
6. Mr. Muneeb Ahme1d Wani, AdvJcate 

...... for information and ne,:essary action. 

~ 

g1strarj -; 

' 't ._ "=""" 
-~\dvt'" 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

II EXTENSION 
~ OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \j_)_Q 
I 

Dated: \ ~ \, \ ')_~ 
---->..-...:::'"--';->\ -+-, .:....__..c:..__ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shrda Langer 
D/0 Rajeev Langer 
RIO 574-A, Gandhi Nagar, Jammu 

vide notification No. I B 7 6 dated f)' 3 ' 2-0(!Ja period of one year has been 

extended till 3/. I 2. -2o2f subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry uniess the absolute/final enrollment as an 

Advocate is ordered there before. 

~· \ -~---:-
(Mohamm~Beigh) 

l 
1 ,_ ' . \ _ . Additional Registrar I 

No: ~bl~l-\'k\/Dated:~~ ~ ~ 
Q'•)VO 

Copy forwarded to the: 
1. Principal District & Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu 
5. In-charge N.I.C. High Court of J&K, ,iammu for uploading on the official website. 
6. Ms. Shrda Langer, Advocate 

...... for information and ne::essary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \)_}_ '] Dated: \ ~\\\ 'l-02-o 
' \ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Asifa Rashid Mir 
D/0 Ab Rashid Mir 
RJO Khanda Magrepora, Tehsil B.K. Pora, Distt. Budgam. 

vide notification No. ] 9 0 dated /_)', I() , '20 Jfla period of one year has been 

extended till 31, 1 2, ~ 21 subject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

, . ~ ...,.;. --:-
(Mohammad Yasin Beigh) 

Q 7 ,_ \O 1· ; \ t\ _: . Additional Registrar } 
No: ~u2-\2,.--~~ \'L:( Dated: "'-~_\\)J.--!J:LD ~ ,\.-::?\,,.. 
Copy forwarded to the: \ - <b} 1 ),..~ 
1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
6. Ms. Asifa Rashid Mir, Advocate 

...... for information and necessary action. 

,.....,.~ ._,-' 
Additio~trarr-

Vk 
g],]~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ ')_~ <J Dated: \ ~\ \\ 'L{)2.a 
\ \ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sudesh Singh 
S/0 Dhani Ram 
RIO Village Halla Dhandrath, Ramban 
AlP 69-A, Bhawani Nagar, Janipur, Jammu 

vide notification No. I 2-// dated I CJ' If· 1016Ja period of one year has been 

extended till 3 J, /2- 2D20subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

,..., . ' __,..;-:-(Mohamm~igh) 

'

• o l ) ' Additional Regi~trar j 
No:~~l-1\,...~\V[Dated: t~\J\')_(:))D ~ ~ 
Copy forwarded to the: - e J ,, ).,\ 

1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu 
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
6. Mr. Sudesh Singh, Advocate 

...... for information and necessary action.,..., . t _ ~-
Addition~ • 

~-, 
~ €).}yo 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \1-')_\j Dated: \..\., \ I \ 'l-<> 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rahila 
D/0 Gulam Mohammad Dar 
R/0 Drangbal, Pampore, Pulwama 

vide notification No. SfJ ? dated ] • 9 , 2tJ !fJ a period of one year has been 

extended till J - I 2._- 20 20 subject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

No: S~ 
Copy forwarded to e: 

,-,. ~~~ 
(Mohammad Yasin Beigh) 

Additional Registrar} 
,/ 

,\,~ 

1. Principal District & Sessions Judge, Pulwama. ~~ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 
6. 

President, District Bar Association, Pulwama 
In-charge N.I.C. High Court of J&K, .. ;ammu for uploading on the official website. 
Ms. Rahila, Advocate 

. ..... for information and necessary action. 

,...,. \ - ~ 
Addition~-

?V).~ 
~I· I~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: __:\2:.=:..~..!-Ll\~---- Dated: l:Lk \ h 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Awtar Krishan Raina 
S/0 Mohan Lal Raina 
RIO H.No.35/15A, Chaman-Vihar, Colony, Extn.Bohri (Talab Tillo), Jammu. 

vide notification No. l t \ dated I ~-f ".t-o 1':1 a period of one year has been 

extended till \ 6 · f '?u 2-1 subject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

,.-,· \ _ _: __ 
(Moham~igh) ~ 

1 O l } l Additional (Registrar 1 
No: 3S2-)-~~~t>\\._1L Dated: ~i~.,f---1.-.1-+-kD~- /} ~ 
Copy forwarded to the: <6 \,\yo 
1. Principal District & Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President, Bar Association, J&K High Court, Jammu 
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
Mr. Awtar Krishan Raina, Advocate 

.. .... for information and necessary action. 

v-Registrar 

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: \ ')___.1 'L Dated: l ~\ \ \ ?d\Ll\ 
' ' \ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Zakiya Banoo 
S/0 Nissar Ali 
RIO Chanchik, Tehsil & Distt Kargil 
AlP C/0 Ashok Kumar, H.No.124/B, New Plot Jammu. 

vide notification No. I b 9'6 dated 5:' 3 .1/J rf? a period of one year has been 

extended till '1t, 12 ~ 1o 2/ subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

No: ) . Dated: -.lb..lY ')A) 

Copy forwarded to he: 
1. 
2. 
3. 

4. 
5. 
6. 

Principal District & Sessions Judge, Kargil. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Kargil 
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
Ms. Zakiya Banoo, Advocate 

. ..... for information and necessary action. 

~· L-~-
Additional Registrar ' 

"1.-----1.~ 
----~'I 1'~1) 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

!j EXTENSION 
~ OF PROVISIONAL ENROLLMENT 

N 0 T I F i C A T I ON 

No: \j_'b3, D>•ted: l{\\ ~ ').-h 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sumeet Kumar 
S/0 Amar Nath 
RIO Nanak Chak Samba 
AlP Iqbal Colony, Sonwar Bagh, Srinagar 

vide notification No. S'g J.-.- dated 0] . S · 2ot 8a period of one year has been 

extended till 3/. 12- 2.02/subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned Universit·; and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry un:ess the absolute/final enrollment as an 

Advocate is ordered there before. 

No:~ )2-3/\ ~~\}Dated l t\ \\ 2--e 
Copy forwarded to the: 
1. 
2. 
3. 

4. 
5. 
6. 

Principal District & Sessions Judge, Samba/Srinagar 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jztmmu for publication in the next issue of 
Government Gazette. 
President, Distict Bar Association Samba 
In-charge N.I.C. High Court of J&K, ._iammu for uploading on the official website. 
Mr. Sumeet Kumar, Advocate 

. ..... for information and ne.:essa ry action. t _ON" ..). 

~i.tio~r~~ 
~ ~ Q."' ~0 



1-IIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ )_~~ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mujeeb Ur Rehman 
S/0 Ghulam Mohd Runyal 
RIO Billawat Sarodha Maitra, Tehsil & Distt. Ramban 

vide notification No. ls-l I dated of, j, wtfJ a period of one year has been 

extended till 3 f · 12- -2o2/ subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

No: ~ ~ 'l-'::\'!:r ~a ted: ~\ l"'--'\,_L.l,\\~, 2-e---'--)J---

,--, . ~ ~..,..: ......-:
(Mohammad Yasin Beigh) 

Additiona~R~gistrar } 

1¥ .. \.:::!'\ 
Copy forwarded to the: --Q.,,)v: 
1. Principal District & Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President, District Bar Association, Bhaderwah 
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
Mr. Mujeeb U r Rehman, Advocate 

. ..... for information and necessary action. 

,....,. ~~..;.-
Addition~istrar \ .. 

~ ~)d~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

dated [ £ tl 1 '2-tl 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shazia Kousar 
S/0 Mohd lq hal 
RIO Mangotra P.O. Marmat, Doda. 

vide notification No. S 0 b dated ( 0 'l · 2 0 f fla period of one year has been 

extended till 3 ( · ( 2-202./ subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

~ CW' ..,.;. ,--
r-J• ~ . 

(Mohammad Yasin Beigh) 
AdditionaORegistrarJ 

Copy forwarded to th : 
v ~ 

~\·\~ 
1. Principal District & Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President, District Bar Association, Bhaderwah 
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
Ms. Shazia Kousar, Advocate 

. ..... for information and necessary action. 
1 

C/1/' vJ' ---istrarJ • 

~ 't6'1\ k'0> 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: j)-3,£ Dated l f; h 1'2-D :La 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nuzhat Majeed 
S/0 Abdul Majeed fl 
RIO Nund Reshi ColonY, House No.232, Bemina Srinagar. 

vide notification No. [;35 dated 0'2.- () -2D(ta period of one year has been 

extended till 3 f , /2- 2.o 2../ subject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

,.-,. \ ·~~ 
(Mohamm~eigh) 

~ 
1 I 1 Additionai~Registrar / 

No:~~2S$-~-.pated: j{Jk:t>:Lb fY ~ 
Copy forwarded to t e: 8 ,, \ ya 

1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar 
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
6. Ms. Nuzhat Majeed, Advocate 

...... for information and necessary action. 

_.-,·~""~ 
Additionalpgistrar L ' 

~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I n 7 Dated: l tl \ I~ 
Provisional admission granted under AdVocates Act, 1961 in favour of 

Ms. Insheeba Jan 
D/0 Gh. Muhammad Lone 

KJ o .Brienty, Batpora, Dialgam, Anantnag 

vide notification No. & 3 j dated ( 6 · l 0 ' Zo J~period of one year has been 

extended till ~ I ' I '2, 2n2Dsubject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

,--,· t -~--(Moham~eigh) · 

No: 3J3:,hb l-££/tPoated: lfJ, 1?-ll2--D eional RegistrarLt 

Copy forwarded to the: ~ 
1. Principal District & Sessions Judge, Anantnag Q...\\) v0 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag 
5. In-charge N.I.C. High Court of J&K, ,lammu for uploading on the official website. 
6. Ms. Insheeba Jan, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

\')_3, Q Dated: ~ t \\ \ ')___{) 2-o 
\ 

No: 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Zahid Hussain 
S/0 Gulam Hussain 
RIO Ichgam, Budgam 

vide notification No. f D f1 3 dated ll · "6, 2 016 a period of one year has been 

extended till ~I , ! '2 · 2°2.0 subject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

t ~..,;.,__ 
~ . \._.---1 .. 

(Mohammad Yasin Beigh) 
Additio~l Registrar J 

Copy forwarded to t e: ~ 1. Principal District & Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President, District Bar Association, Budgam 
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
Mr. Zahid Hussain, Advocate 

. ..... for information and necessary action. 

\ ' ,...-, . \...__-..... ~ ...--
Addit~ Registrar \ , 

J~ 
C4 \•\VO 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

\1-1 S Dated: l ~ ~ ~h-ll 
I 

No: 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Wani Nawaz Ul Haq 
S/0 Bashir Ahmad Wani 
RJO Khairpora Arin, Bandipora 

vide notification No. 52 3 dated ( D 1 l . 2.o 1 Q a period of one year has been 

extended till 3 I , 12. · 20 .1Dsubject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

\ . 
,--, . \..__--'"1 4N'- ......... ..---:-

(Mohammad Yasin Beigh) 

r-; ? SJ~/o ( 1 l J Additic~mat-Registrar} 
No: c;)0Ll~-11 __ ated: ~ J _'2.{))-A t'V \ 

I - .. \.~ 
Copy forwarded to the: · ~ \r(vo 
1. Principal District & Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora 
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
6. Mr. Wani Nawaz Ul Haq, Advocate 

...... for information and necessary action. 

,......,. \ - ~· 
Additio~trar --:-

V \~='\ 
<2.fd~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F i C A T I ON 

No: \ 2-'-\~ Dated: \ ~ \ \ \ '2-\J 
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Zeenat Amin 
D/0 Mohammad Amin Bhat 
RIO Chandrooma, Kansipora, Bilalabad Colony near Railway Station 
Baramulla. 

vide notification No. !>- '2lf dated ( 0 • 7 , 20 18 a period of one year has been 

extended till ~ f , f 2 ·- 2.n 2-/ subject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry uniess the absolute/final enrollment as an 

Advocate is ordered there before. 

,-,. ~~~,.
(Mohammad Yasin Beigh) ~ 

\ , 1 t 1. _, _ ' Addition~ R.99istrar } 
No:Sb1-\'\dl-'-\\\fated:~~ 1

V - ~ 
Copy forwarded to the: f),\'")'<) 
1. Principal District & Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President, District Bar Association, Baramulla. 
In-charge N.I.C. High Court of J&K, • .:ammu for uploading on the official website. 
Ms. Zeenat Amin, Advocate 

.. .... for information and necessary action. 

~-~~ 
Additional Registrar/ ' 

~ .. \.~ 
---Q}T~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F i C A T I ON 

No: \')__~\ Dated: ~ ~ \1\ ~ 
Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Saba Yaseen 
D/0 Mohd Yaseen Ganie 
RIO Hamdania Colony,"Sec-II, H.No.927, Bemina Srinagar. 

vide notification No. S' [ [; dated I 0 'l , LD I(] a period of one year has been 

extended till ! D , J. L.Oll subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

~·~~~ 

No ~ '3,1.-'f\ ~-crJ ~ted t -{, \d ?Al 
Copy forwarded to !e: ' \ 

(Mohammad Yasin Beigh) 
Additio~egistrarJ 

~ 
~\,,~ 

1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication 

Government Gazette. 
President, Bar Association, J&K High Court, Srinagar 

in the next issue of 

4. 
5. 
6. 

In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
Ms. Saba Yaseen, Advocate 

. ..... for information and necessary action. 

' 
....-,· ~~ 

Additi g strar 

·~ 



I-IIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ )_ "-\ 'l.. 
' 

o'ated: \_ ~ \ \ \ Ltl 
( \ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Zulfqar Ahmed 
S/0 Anwar Hussain 
R/0 Farwala P/P Palam Rajouri AlP Baba Jitoo Hostel University, 
Room No.242, Jammu 

vide notification No. l6CJ''2- dated D f-3-'2-DI f?a period of one year has been 

extended till 3/, 12... ~2D'2.1 subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

,......, . ~c;.,..r~-
(Mohammad Yasin Beigti) 

t 
J I 1 Additional Registrar 1 

No ?:, 1,2..11-'J~ted: ~ {, J'"bll2 <l Q:::- ~ 
Copy forwarded to t e: J & \ 
1. Princip~l District & Sessions Judge, Rajouri. J:m~-u 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Distict Bar Association, Rajouri 
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
6. Mr. Zulfqar Ahmed, Advocate 

...... for information and necessary action. 

~. \ vJ"":-
Additio~trarl-
~ \.~~ 

- ~,, '}o 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:)':l-'\3, Dated [£(t l.ho2-1l 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Malik Fahdul Haq 
S/0 Mohamad Ashraf Malik 
RIO Near Jamia Masjid, Nagam, Kokerll!ag, Distt Anantnag. 
AlP 43, High Land Enclave, Goga Road, Humhama, Srinagar 

vide notification No. t 19 Lt dated !7 I I I. 2o I a period of one year has been 

extended till 3 I- 12-20 2/subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry uniess the absolute/final enrollment as an 

Advocate is ordered there before. 

,....., . \ ~Ov'~_.. 
(Mohamm~eigh) ~ 

t; ~ t \ I Additional Registrar J 
No: , ) ~2-4lr-:St> ~ated: _ _,__,_,_(-~-+\ ~,-1--2-D- ~ -.l~ 
Copy forwarded tot e: -q)

1 
J vo 

1. Principal District & Sessions Judge, Anantnag/ Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President, Distict Bar Association, Aanantnag. 
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
Mr. Malik Fahdul Haq, Advocate 

. ..... for information and necessary action. 

Addiii~r~ 
q.)r)ZA~ 



IIIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

. No:~ Dated t b\A'"l&~ 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Armugan Ul Haq 
S/0 Ali Mohammad Shah 
R/0 Hugam, Tehsil Sarifufwara, Distt. Anantnag. 

vide notification No. lf S 4 dated 6 2 -7 -20/bJa period of one year has been 

extended till 1-3/ . f 2 - 2Li 2/ subject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

~ ~...,)..---
,--,. ~ . 

(Mohammad Yasin Beigh) 

l! l ' Addition_al R:Wstrar J.. .. ~ 
No: 33,3t> Dated: _lJ~· -+---'i~-----"'2-n----.e=k---""'lJ- cv-- ~ 
Copy forwarded t the: <tl 1 / v-o 
1. Principal District & Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President, Distict Bar Association, Aanantnag. 
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
Mr. Armugan Ul Haq, Advocate 

. ..... for information and necessary action. 

,_.,. \ ~~ 
Additio~ar -;:-

~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \')__'-\S' o'ated: \ ~ \~~ 
\ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rizwan Habeeb 
S/0 Habeeb Ullah Bhat 
RIO Addijan Devsar Nai Basti, TehsiJ & Distt. Kulgam. 

vide notification No. /5r29 dated 0 S 3 2tJ lg a period of one year has been 

extended tillS/, ! ) ~1/)2/ subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

,_., . \ ~ CN-..,.;.----:-
(Mohamm~ Beigh) 

No: ~ 'S ?:,c, ~~\JDated ___._t_b-+\\+-, \-\-'\)d)=---..>oo<._ Additio~istrark 
Copy forwarded to the: -- Q.) ll )A) 

1. Principal District & Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Distict Bar Association, Kulgam. 
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
6. Mr. Rizwan Habeeb, Advocate 

...... for information and necessary action. 

,.--, r \ ~ "-r -i::... 
Addition~r , 

\~ 
--~,,yo 



I-IIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: P-it£ Dilled: 1:6 ( I ) 'Ul 
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Syed Farhan Hamdani 
S/0 Tassaraf Hussain : 
RIO Potha Mohalla Sayeeda, Ward No.2, Tehsil Surankote Poonch 

vide notification No. 'l4 £ dated }lj. f], 2D!]a period of one year has been 

extended till 5 I, I '2 -1.o2.-}subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

.......,. \ -~
(Moham~Beigh) ~ 

l I t 
. . Additional~egistrarJ. 

-"""-'-«-=......:~~~..~~- Dated: ~ ~ ( _ kn2>D J:Y 1 

r ~~~,)---copy forwarded t """' ,.~ 
1. Principal District & Sessions Judge, Poonch 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch 
5. In-charge N.I.C. High Court of J&K, Jammu for uploading on the official wel;>site. 
6. Mr. Syed Farhan Hamdani, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHJ\t1IR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \l':\:J 
' 

Dated: { t \\ \ 2--D --\-', ~,-'.-\-,~-"-J._-

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rehan~ Nelofar 
D/0 M obd Rashid 
RIO Harni, Gulhutta, Tehsil Mendhar Distt. Poonch 

vide notification No. f b dated f 0 , 6' 'La IDa period of one year has been 

extended till / t:J, \2- 262Dsubject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

1. 
2. 
3. 

4. 
5. 
6. 

Principal District & Sessions Judge, Poonch. 
Secretary, Bar Council of India, New Delhi. 

_..,- ~Dv'_;_ 
(Mohammad Yasin Beigh)' 

Additional Registrar) 

~ .. \ 

~ 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Poonch 
In-charge N.I.C. High Court of J&K, jammu for uploading on the official website. 
Ms. Rehana Neelofar, Advocate 

. ..... for information and necessary action . 

......, . \ ~ c,...r- -· 

Additio~rar -:-

~~ 
<2\,)y-o 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * . 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: l ~ \1 ~ b!J 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ajaz Ahmad Laway 
S/0 Gul Mohd Laway 
RIO ladar Matou Khanna hal, Distt. Anantnag 

vide notification No. 1/7 7 dated t £ ( tf. 20 lf!a period of one year has been 

extended till l 5- I [- 2a20subject to the verification of his/her Certificates/LL.B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

Copy forwarded to t e. 
1. Principal District & Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President, District Bar Association, Anantnag. 
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
Mr. Ajaz Ahmad Laway, Advocate 

. ..... for information and necessary action. 

~· L--,~_ 
Additional Registrar\ • 

"}J . J~ 
. ct.\\ ....... -=-



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:\ 1-~ Dated: r b (, 1 ).n 
' I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Syed Mohd Nuaman Bukhari 
S/0 Syed Aftab Ahmaed Bukhari 
RIO Naseemabad Sadrabal, Hazratbal, Srinagar 

vide notification No. f6 '3 ( dated D f-3~ 2o I fia period of one year has been 

extended till '::> I , 1 2-- "2-0~subject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

.sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

,...,. ~~~ 
(Mohammad Yasin Beigh) 

~ 
ll }, ' ~ Additional Registrar j 

No ·~:<?,3.3?>-gfl J>ated:~~.~- ~ ~ 
Copy forwarded to t e: -c \t 1 'V'¢ 

1. Principal District & Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, NeW Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President, Bar Association, J&K High Court, Srinagar 
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
Mr. Syed Mohd Nuaman Bukh2.1ri, Advocate 

. ..... for information and necessary actio~. Q _ ...,.)._..... 

Additio~ar~ 
~ <(.j I II),() 

'-. 
/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I'UCJ Dated: (sh h--o2-V rr 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Pawan Dev Singh 
S/0 Sansar Singh 
HJO Ward No.7, Ram Nagar, Udhampur 

vide notification No. y qj dated f If I 20 If} a period of one year has been 

extended till /0 . 7 · 20 2 f subject to the verification of his/her Certificates/LL. B 

Degrees from the concerned University and verification of his/her character and 

antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

No 3: lf..t 61 =64cJ! oated: _(,_~+4--U-~--b--?J_UJ=-·· _ 
Copy forwarded to the: 
1. Principal District & Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 
6. 

Government Gazette. 
President, District Bar Association, Udhampur. 
In-charge N.I.C. High Court of J&K, Jammu for uploading on the official website. 
Mr. Pawan Dev Singh, Advocate 

. ..... for information and necessary action. 


